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• 
ROC VS. K.K.GUPTA 

21.09.2006 

.ent: CP for ROC. 
1-  

0 	Proceedings against all the accused except accused No.3,4 & 5 

have been compounded in view of the orders passed by CLB. 

Accused No.3,4 & 5 are absent: 

Shri Deepak Sabharwal, Advocate has appeared for accused 

No.3 and has _filed an application seeking exemption from personal 

appearance of accused No.3. Heard. In view of the facts stated in the 

application, presence of accused No.3 is exempted only for today. Counsel for 

accused No.3 is directed to make sure that accused No.3 appear.on the next 

date of hearing. 

Process server HC Gulab Singh who served the process u/s 82/83 

Cr.PC qua accused Ashish Gupta is present. His statement is recorded as 

CW-1. I have perused his statement and the report on the process u/s 82/83 

Cr.PC. I am satisfied that accused Ashish Gupta is not traceable and no 

property capable of being attached, could be located in his name. Accused 

Ashish Gupta is declared proclaimed offender. 

Notice be also issued to the process server who had executed the 

process u/s 82/83 Cr.PC with respect to accused No.4, directing him to appear 

in person for his statement, for 11.01.2006. or 



• 
ROC V/S K.K.GUPTA 

19.09.2008 

Present: CP for ROC. 

Proceedings qua accused no.2 have already been abated. 

Sh.Vivekanand J ha, Advocate for accused no.3. 

Accused no.5 is PO. 

Accused no.4 is absent. 

Proceedings qua other accused have already been compounded. 

Process Server HC Ranjeet Singh, who served process U/s 82-83 

Cr.PC against accused Manual Coutinho is present. His statement is recorded 

as CW1. 

I have perused his statement as well as report Ex.CW1/1 and 

CW1/2. I am satisfied that accused Manual Coutinho is not traceable and has 

no property capable of being attached in his name. 

Accused Manual Coutinho is declared P.O. 

Matter be listed for framing of notice qua accused no.3 for 

18.11.2008. 



11.06.20-10 

Present: 	CompanyProsecutorSh. Lalji Tripathi, for the complainant. 

Accused no. 4 Manual Coutinho and accused no. 5 Ashish Gupta are 

already PO vide order datec119.09.08 and 21.09.06 respectively. 

Accusedno. 2 T.K.Gupta already expired. Proceedings against him already 

abatedvide order dated 07.02.05. 

Accusedno. 1 company and accused no. 6 to accused no. 11 already 

compounding the matters vide order dated 07.07.05. 

Accusedno. 3 A.K.Maini is absent. His Process Server Ct. Surender Singh 

is present and executed his process U/s 82 Cr. P.C. His statement recorded separately 

today and accused no. 3 A.K.Maini is declared proclaimed offender separately. File is 

ordered to be consigned to the Record Room and be preserved against the 

proclaimed offender and be revived as and when the proclaimed offender is back. 

 

(DIG 	GH) 
ACM r SPL.ACTS)/ 

CENTRAL/DELHI 

11.06.2010 
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ROC VS. M/S. K.K.GUPTA 

RO & AC ACMM/ el  

21.00  006 
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CW1: Statement of HC Gulab Chand, No.289, P.S.Kotla  Mubarakpur, New 

Delhi, ON SA 

On 03.02.2006 I was entrusted with service of processes 

u/s 82 Cr.PC with respect to accused namely Ashish Gupta. I went to 

the address of accused i.e. Flat No.8, NDSE, West Kidwai Nagar, 

Near Sub Station, New Delhi and searched for the accused but he 

could not be located. I pasted a copy of process on the notice board 

of the court and a copy thereof at the conspicuous place near the 

stated address of the accused. I have given my report on the 

processes of accused U/s 82 Cr.PC. The same is Ex.CW.1/1 .  

On 18.03.2006 I was entrusted with processes llis 83 

Cr.PC with respect to abovesaid accused. I went to the stated address 

but could not locate any movable or immovable property capable of 

being attached in his name. Report on the processes of accused U/s 

83 Cr. PC is Ex.CW1/2. 



ROC V/S K.K.GUPTA 

CW-1: 	Statement of HC Ranjeet Singh, NO.14-ND, PS Connought 

Place, New Delhi. ON SA. 

On 18.02.2006, I was entrusted with service of processes 

u/s 82 Cr.PC with respect to accused namely Manual Coutinho. I 

visited the given address of accused ie.A-41, 2nd  Floor, Vasant Vihar, 

New Delhi-52 and searched for the accused but he could not be 

located. I pasted a copy of process on the notice board of the court 

and a copy thereof at the conspicuous place near the stated address 

of the accused. I have given my report on the process U/s 82 Cr.PC. 

The same is Ex.CW.1/1.  

On 21.03.2006, I was entrusted with process U/s 83 Cr.PC 

with respect to above said accused . I went to the stated address, but 

could not locate any movable or immovable property capable of being 

attached in his name. Report on the process U/s 83 Cr.PC is 

Ex.CW1/2  , which bears my signatures at point A. 

;0 & AC 
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CC no: 

ROC VS M/SK.K.d.  
11.06.2010 	 ott.  

STATEMENT OF CONSTABLE SURENDER SINGH, NO. 1755SD;.  
DEFENCE COLONY, NEW DELHI 
ONSA 

I received the process U/s82 Cr. P.0 against the accused A.K.MAINI , for 

its execution. On 14.02.2010, I affixed the said process copy at the court notice board of 

Tis Hazari Court Complex and on that very day I went to the address of the accused i.e 

D.369, DEFENCE COLONY, NEW DELHI. I enquired about the accusedbut came to 

know that the accused was not residing at the given address and he had shifted without 

fresh address. Fresh address of the accused could not be known despite efforts. 

Therefore, I affixed one copy of the process u/s82 Cr. P.0 at the door of the said house. 

My report in this regard which is in my hand writing duly signed by me is EX.CW1/A. 

My report is correct. 

RO & AC 	wkli< 
Cj 3-v 

ORDER 

In view of the above said statement of the Process Server on oath and, in 

view of the Ex.CW1/A and on being satisfied that the proclamation process of accused 

A.K.MAINI was duly executed on his last known address., I am satisfied that the process 

u/s 82 Cr. P.0 is duly executed. 

The accused was given time i.e 26.03.2010 to appear but the accused has 

failed to appear till date. Accordingly, I am satisfied that the accused is deliberately 

absconding and concealing his presence. The accused A.K.MAINI is declared 

proclaimed offender. 

DIG 	INGH 

ACMM . ACTS)/ 

CENTRAL/DELHI/11.06.2010 
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